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Jammu and Kashmir Pottution Control

Hon'ble Nationat Green Tribunal' order

o.13212026 titted Amit Sharma V/s UT of J&K

The Consuttant Judiciat,

Hon'bte National' Green Tribunat'

Principat Bench,
New Dethi.

No: JKPCC/NGT/OA 132t2O261 3U

Sub:-RePort on behaLf of
Committee Pursuant to
dated 16-03-2026 in OA N'

& Ors.
Sir,

lncompl'iancetothedirectionsofHon,bleNationatGreenTribunal,Principat

Bench, New Derhi order 16-03-2026 in oA No. 1g2r2o26titted Amit sharma v/s

uT of J&K & ors., the report of the J&K Pottution control committee is submitted

herewith.

It is therefore, requested that the report may kindty be taken on record and

ptacedbeforetheHon,bteNGTforconsideration.
Yours faithfuttY,

Enc[:- As Above 4

(Dr.R.offi#l rrs
Member SecretarY

J&K PCC
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Before the Hon'bte NationaL Green Tribunat
Principat Bench, New Dethi

Originat Appl.ication No. 132 ot 2026

IN THE MATTER OF "Amit Sharma V/s UT of Jammu &
Kashmir & Ors,"

Report on behalf of Jammu and Kashmir pottution controt committee
pursuant to Hon'ble Nationat Green Tribunal, order dated 16.03.2026
passed in o.A No. 132 or 2026 titr,ed "Amit sharma v/s UT of Jammu &
Kashmir & Ors.',.

Background:

That the Hon'ble Nationat Green Tribunat vide Notice dated 16-03-2026 in oA
No. 132 of 2O26 directed as fotlows: -

"ln view of the facts and circumstances of the case, we consider it
appropriate that a Joint committee be constitute d with direction to
verify the factual position and to suggest appropriate remedial
measures and to send copies of its report to the concerned
authorities for taking appropriate action in accordance with
environmentar laws/norms appricabre to the activity in question.
Accordingly, we constltute a Joint Committee comprising of
representatives of Jammu and Kashmir pouution contror committee
u&K PCc) and Deputy commlssione r/District Magistrate, Rajouri and
direct the same to meet within two weeks, undertake vlsits to the site,
look into the grievances of the appticant, assoclate the appticant and
representative of the concerned project proponent, verify the factuat
position and suggest appropriate remedial action and fo submit lts
report within four weeks to this Tribunar and send a copy of the report
to the concerned authorities who shau be bound to take appropriate
action in accordance with law and principtes of Naturat lustice by
giving opportunity of being heard to the concerned project proponent
and to submit action taken report within next two weeks.

ln view of the averments in the apptication, we also consider it
appropriate to have response of (1) ur of tammu and Kashmir through
Secretary, Environment, Forest and Climate Change, Government of
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l&K; (2) Principal Secretary, Urban Development, Government of J&K;
(3) Deputy Commissioner/District Magistrate, Rajouri; (4) Municipal
Council, Rajouri through Executive Officer and (5) J&K PCC through
Member Secretary who are impleaded as respondents no. 7 to 5.

Replies/responses by respondents no. 1 to 5 may be filed
within four weeks."

Status Report:

ln comptiance of the directions issued by Hon'b[e Nationat Green TribunaL

Principal Bench New Dethi, dated 16-03-2026 in OA No. 132 ol 2026, the

report of the J&K Pottution control committee is as fotlows:

That Deputy Commissioner, Rajouri was requested to share a suitabte

date for site inspection vide No. JKPCC/SC./OA 132-2026/26/2783-85;

dated: 27.03.2026 fottowed by reminder vide No. JKPCC/SC./OA 132-

2026126/144-46; dated: 15.04.2026 (Copies enctosed as Annexure 1-

2), in comptiance with the Hon'bte NGT directions dated 16.03.2026.

That Regiona[ Director, J&K PCC, Jammu was requested vide No.

JKPCC/Sc./OA 132-2026t26t2781-82; dated: 27.03.2026 fottowed by

reminder vide No. JKPCC/Sc./OA 132-2026/26/175-76; dated:

16.04.2026 (Copies enclosed as Annexure 3-4) to submit a

comprehensive report.

That Regional Director, J&K PCC Jammu submitted lts report vide No.

)KPCC/Ril12026/225; datedi 17.04.2026 (Copy enclosed as Annexure

s).

Hightights of the report are summarized as under:

a) lndiscriminate dumping and burning of municipal solid waste

was observed at muttipte locations inctuding Be[a Bus Stand,

SaLani bridge to Tariq Bridge and Jawahar Nagar.

b) Uncol.l.ected waste in newly devetoped cotonies (Kahoera, Beta

Cotony) is being directty disposed into Manwar Tawi and Power

1

2
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Prayer;

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the Hon'bte NationaL Green Tribunat for

consideration.

Dr. R
Mem

tnath, IFS
be Secretary

J&K PCC

House Water CanaI that finatty cutminates into Manwar Tawi near

Abduttah bridge.

c) During the inspection, Biomedicat waste mixed with municipat

sotid waste was found at Be[a Bus Stand, which is a viol.ation of

Biomedicat Waste Management Rutes, 2016 and Sotid Waste

Management Rutes, 2026.

d) Dumping of waste was atso observed in the areas tike peerkanju,

Tatwat, Pathanmora, Phalayana, Manhas MohaU.a (Jawahar

Nagar), Thudi, Khandti Bridge and residentiat areas on the banks

of Manwar Tawi (Ati to Pahalyana), Sakhtoh river (Tatwat to Satini)

etc.

e) Despite earlier imposition of <545.29 Lakhs environmental.

compensation on Municipat Councit Rajouri vide No. 23 JKpCC of

2026; dated: 02.02.2026 (Copy enctosed as Annexure 6), no

improvement has been found on ground.

4. That Deputy Commissioner Rajouri has been requested to recover the

Environmenta[ Compensation tevied upon Municipat Councit Rajourl

vide this office No. JKPCC/Sc./OA 132-2026/26t318; dated: 21.04.2026

(Copy enclosed as Annexure 7).
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nne-l - I
Jammu and Kashmir

Pollution Control Committee
chairmanBTjkspcb@gmail.com

- membersecretaryjkspcb@qmail.com

Parivesh Bhavan, Forest
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

0191 - 2472881,2476925

Deputy Commissioner,
Raiouri.

No.: |KpCC/Sc./oAt32-2O26/26/A83-85 Date: 2*?-03-2026

Sub: O.A No. L32/2026 tilted "Amit Sharma V/s UT of !&K & Ors".

Ref; Hon'ble NGT order dated L6.03.2026.

Sir,

Kindly refer to the subject and reference cited above. In this connection, I am

directed to submit that Hon'ble NGT has issued following directions in the matter of O.A

No.t3Z/2026 tilted "Amit Sharma V/s UT of |&K & Ors." vide dated t6.03.2026.

"ln view of the facts and circumstances of the case, we consider it appropriate that a

Joint Committee be constituted with direction to verify the factual position and to suggest

appropriate remediql measures and to send copies of its report to the concerned authorities

for taking appropriate action in accordance with environmental laws/norms applicable to

the octivity in question. Accordingly, we constitute a Joint Committee comprising of

representatives of Jammu and Kqshmir Pollution Control Committee 0&K PCC) and Deputy

Commissioner/District Magistrate, Rajouri and directthe same to meetwithintwoweeks,

undertake vrsits to the site, look into the grievances of the applicanl associate the applicant

and representative of the concerned project proponent, verify the factual position and

suggest appropriate remedial action and to submit its report within four weeks to this

Tribunal and send a copy of the report to the concerned authorities who shall be bound to

take appropriate action in accordance with law and Principles of Natural Justice by giving

opportunity of being heard to the concerned proiect proponent and to submit action taken

reportwithin next tvvo week."

It is therefore, requested to share a suitable date for site inspection. Divisional

Officer, J&K PCC, Rajouri will be representative for I&K PCC as member of the foint

Committee.

Yours sincerely,

Member
J&K PCC

Copy to
1,. Regional Director, J&K PCC f ammu'

Z. DivisionalOfficer, J&K PCC Rajouri.

Mklfifi

Dr. R.

J&K PCC

IFS
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjksPcb@gmail. com
- membersecretarvjkspcb@gmail com

0191 -2472881,2476925

Sir,

Parivesh Bhavan, Forest Comptex f,lnre4-L
Transport Na$ar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

@\ $U\t@/V LiIE
Lifestyle for
Environment

Deputy Commissioner,
Raiouri.

No.: tKP CC/Sc./OAL32-2O26/26/1111-q6 Date: l[ -04-2026

Sub: o.A No. L32 /2026 tilted "Amit Sharma v/s uT of f &K & ors"'

Ref: /KP CC/Sc./OA 132-2026/26/2783-85; dated: 27.03.2026'

Please refer to the subject and reference cited above' In this connection'

you are again requested to share a suitable date for site inspection' As the

case is listed for hearing on 4th May, 2026 and joint committee constituted

by Hon'ble NGT vide its order dated L6th March,2o26to submit a compliance

report in the instant matter.

Yours sincerelY,

/\/+-.'
Dr. R. Goir$ath, IFS

., Member SecretarY
Ufar ecc

Copy to
1. Regional Director, |&K PCC |ammu'
Z. Divisional Officer, J&K PCC Rajouri'
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryiksDcbOomail.com @wlrttr

Parivesh Bhavan, Forest Comptex Arrne+-]
Transport Nagar, Jammu, 180 006-

Sitk Factory Road

Rajbagh, Srinagar, 190 008

0191 - 2472881 ,2476925

Regional Director
l&K Pollution Control Committee,
fammu.

No.: f KPCC/Sc. I oA 132-2026 /26 / ng FEL Date: )1-O3-2O26

Sub: O.A No.l32/2O26 tilted "Amit Sharma V/s UT of f&K & Ors".
Ref: Hon'ble NGT order dated 16.03.2026.

Sir,

Kindly refer to the subject and reference cited above. ln this connection, I am

directed to submit that Hon'ble NGT has issued following directions in the matter of 0.A

No. t32/2026 tilted "Amit Sharma V/s UT of f&K & Ors." vide dated 16'03.2026 (copy

enclosed).

"The Applicant has roised grievances regarding indiscriminate garboge and filth

being dumped by Rajouri Municipal Corporation in the city of Raiouri at multiple

locations namely near the Bela Bus stand, Tariq Bridge, Government Medical

College, Jawahar Nagar and several other parts of city in violation of

environmenta I norms,xxxx...,....,,,xxxx.....,,,,,,

In view ofthe averments in the application, we also consider it appropriate to have

response of (1) UT of lammu and Kashmir through Secretary, Environment, Forest

and Climate Change, Government of J&K; (2) Principal Secretary, Urban

Development, Government of JaK; G) Depu$t Commissioner/District Magistrate,

Rajouri; (4) Municipal Council, Raiouri through Executive Officer and [5) J&K PCC

through Member Secretary who are impleaded as respondents no. 7 to 5."

In the light ofabove, you are requested to share a comprehensive report by or before

10.o4.2026.

Encl: A/A
Yours sincerely,

t-
o.. n. chil-tr,, res
Member$ecretary
I&KPCC

copy to Divisional 0fficer, J&K PCC Rajouri for information and immediate compliance

-^-)-Ah.
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Jammu and Kashmir
Potlution Control Committee

chairmanSTlksPcb@gmail com

-mernbersecretarYjkspcb@qmail.com

0191 -2472881,2476925

Sir,

t#; *lrLitt
NZ' \f/ envlronment

Parivesh Bhavan, Forest ComPtex

TransPort Nagar, Jammu, 180 006

Sitk Factory Road

Raibagh, Srinagar, 190 008

A*c^-

Regional Director
JAX Pottution Control Committee'

fammu.

No.: lKP CC/Sc./OAt32-2026/26/nqL Date: t6 -04-2026

Sub: o.A No. t3Z /201z6 tilted ..Amit Sharma V/s UT 
"1 !ry & ors,,.

Ref:/KPCc/sc,/oeB2-2026/26/2781-82;dated:27.03.2026.

with regard to the subject and reference cited above' you are again

requested to share a comprehensive report by or before 20'04'2026'

As the case is Iisted for hearing on 4th MaY' 2'02'6'

Yours sincerelY,

Dr. R. th,IFS
Mem SecretarY

S.Jax rcc

copytoDivisionalofficer,J&KPCCRajouriforinformationandimmediatecompliance'
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Yrtrrrs IaitlrlirIIv
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Iicgitrrrirl I )t ru'!.t(rr.

9 
JI(PCC..larttttttt

Government of Jammu & KashrnirJammu and Kashmir poilution conir"r committee
Parivesh Bhawan. Forest Complex Transport Nagar, Jammu, igO 006

regiona idirectorjkspcblmu@gmail. conr

I l:c \.lerrrbe r. Secretar..r.
.l K I,ollrrtiorr (\rntrol C'orrtnrittee.
.lnrit ntl t

\rrr: - f f.;rt 1'rir).r rr)r(r ,gef 
DarcrJ: - 17,0-r.20:6

Su'.ic*: - o.'\ \, r0ri,r2()r(r lirrerr '...\rrrit slrar,* \rls t.irrf.rctK ct ors,,.llc./: l-errar .\'tt. ./fi lr((.'t,llD,t/2026,/2-l-J,t rtrrt'crt (t)-04_2A26

Sir'.

,,.*, **,lj,,lil; ::fi,il [illi]:t;lJ;iffii:";;ir.elxrrr receivecr n.onr Divisionar ofnce Ra.four.i hns

It has heett rc;:ortecl thar the \lurricipal (t'r11,'.',, i(a-iiruri is inur:lvccl in incliscrirninate openclumping ancl [rttt'tiirtq..l r,uniciput iotiJ runste ar *urtipre lircatjons incrucri.g 
'ear 

I]ela Bus stancl.ri-*ltl battl<.f'lVla,w'ai'l"atuiili.ri i^rriii r:rids* to r,,',:iq:il,iag.-i,'s.r*rin*s stina. auJjaruot,., Nogr,.ltttrat' District vetet'irta,} ltrspiral' n,,1oti''ii lturrher'. un.ui['ri*J'ro,,sr* in newry cteveropecr coroniessuch as Kalt.era ancl tldla colonf is t iline iire*ty dirp;;;';i6 residenrs into Manwar tar.vi and trrel)o u,er l-lou se Water Cana l, u t t i,nate t_u l;;il r,i;;; iii.;;;;;d;:,
It is also obsetr"etJ that biorneclical waste is being mixecl *,ith nrunicipal solid waste at certainlrications' rvhich c*rtstittrtus a g;r;;;;;,i;;i.n or'rrre r:ion,*Ji.aiwasre i\{anagernent Rures. ?0r6 ancrS.iicl \\'astt \,larrailcr,crrr t{,I.s. lftI(l ta, arrrcrrclcd).

Sirtrilar durrrping llractices ltave Lreen reported irr irrcas inclucling peerkaniu. l.alival.l)athantn.t'it' I'halar'arta' [aunno.t ;rl,rr,"iil trorr,alrar Nagar),r'r.,r.ri.'xrrondli Briclge, and along tlre banks.l'i\tirttrar-fat'i ztrtcl Salihtoh R;i;;.-w;rtf ;; q.r",u'ar,,,Ll*a"iu,. naturar drains/narahs rvhich
lljiili:t,'discha.gc 

into the \'lan*ar't'ar'i trrrougr, n.irr,ii"riJ, it,ch as sukhtoh Ri'er and Khanclri

[::urthcr' it hlrs beerr l'el]r)l'tc(i tlrat s,lir.l. *,asre rltrr,pi,g trbserr,ecl *,ithin the ;:rrenrise,s ol.
ill;il1lfit.]i..|,,|,i1,:jlilege 

ttaiouril;;;;;,,' ro trrc (nr( e,r,rirri-irr.ari.',,r. arrcr?l scpar.*r(.reporr i, rr:is

' It is peni,ent lo l.llclltio)l tltat clespite int;:'sition ol Environnrentar conrpensation amounti,[ t,{-\"15':tl lakhs on the chiel'Executiu'e oii,*'..itluri.ipat c.run.:ii'Rajouri tr1, JKpcc vide order fro.:'l-'rKPC'c .r 2026 clated 02-02-2022. ;; ;i;nificanr i;;tr;;;;;;;,t'has been obse*,ecr on rrre ground,
;XH,:1,ffi$i;TJ[l:-:i';:|];il:i,1ff[[:t'ti'lre roii** io, p,oper hancri,g unJ,,unug.n enr oF

ln l'itlr crl'tlte al:oYc' tlte ntRtter \yan'arlrs srrict action against the N{unicipal council Ra.jour.iunde' relL"varl e nr ir.rrnrcntar l*u,s rbr cor:tirirLrect ,orr-co,rpriance.
'l'lris 

is sub,ritted {br hi,cr infbnrration ancr firnher necessflr), crirections.

lrncl: - leaves 5{o

,f
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The Regional Director, 
Pollution Control Committee, 
Jammu. 

No: PCC /DO/R/2026/04 

Government of Jammu and Kashmir 
Pollution Control Committee 

Divisional Office Rajouri 
Email: (dospcbrajouri@gmail.com) 

Sir, 

Dated: O704-2026 
Subject: 0.A No.132 /2026 titled "Amit Sharma V/s UT of J&K & Ors". 
Reference: Your Office letter No. JKPCC/RDJ/2026/23-24 dated: 02-04-2026 

LFE 

Kindly refer above cited subject on the directions issued by the Hon'ble NGT in this regard it is to submit that 
Municipal Council Rajouri has been found relentlessly indiscriminate open dumping and buming of municipal 
solid waste near Bela Bus Stand, Right Bank of Manwar Tawi from Salani bridge to Tariq Bridge, Salini Bus 
Stand and Jawahar Nagar (near District Veterinary Hospital, Rajouri). Even it is also observed that uncollected 
waste in newly formed colonies in Kahoera and Bela Colony directly disposed off by the residents into Manwar 
Tawi and Power House Water Canal flowing back side of the GMC Rajouri finally calumniating into Manwar 
Tawi near Abdullah bridge after passes through Bela Colony (which once was an irrigated paddy field). Besides 
at Bela Bus Stand biomedical waste also found mixed with solid waste which grave violation of the Biomedical 

Waste Management Rules 2106 and Solid Waste Management Rules 2025. 
Same waste dumping pattern were also observed in the areas like Peerkanju, Talwal, Pathanmora, Phalayana. 
Manhas Mohalla (Jawahar Nagar), Thudi, Khandli Bridge and residential areas on the banks of Manwar Tawi 
(Ati to Pahalyana), Sakhtoh River (Talwal to Salini) etc., where uncollected municipal solid waste being 
dumped into natural nallahs which finds it's final disposal into Manwar Tawi through major tributaries like 
Sukhtoh River, Khandli Nallah etc. 

However solid waste dumping observed in the premises of Govt. Medical College Rajouri is pertains to GMC 
Administration Rajouri and report to this regard will be submitted separately. 
It is pertinent to mention here that despite imposition of 545.28 Lakhs environmental compensation to the 
Chief Executive Office, Municipal Council Rajouri by the J&K PCC vide order No. 23-JKPCC of 2026 dated 
02-02-2022, no improvement on ground found till date despite time to time instructions issued to them for 
handling solid waste as per Solid Waste Management Rule. 
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In view of afore action may be initiated against the Municipal Council Rajouri under various Environmental 
Laws. 

Encl: Photographs 
Yours 

(Dr. Mohar-Lal Snehi) 
Divisional Officer 
PCC Rajouri 
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Bela Bus Stand 
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Salani  bridge to Tariq Bridge 
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Near Abdullah bridge 

 

 

 

Jawahar Nagar (near District Veterinary Hospital, Rajouri) 
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Jnnrnru and Kashnlir
Pollution Control Conrnlittcc

( ll.rr : [1.trrli]itlilral)(4:illTIirL (,rn

i'.!i,\( jl: 3ir,t\.irr. i,rt!:: irrlrlltl.\
i t.i:i!ll,rrl \a1rr. Jrltlttlti, lllll trtlli

srll I,rct0r!'Rrit(l
la,rjlr,rtrir. Sttttall.rr. t.rrt irlrA

Subjcct Lcvying of Environmental conrpensation to Chief [lxecutive officer,
Municipal Council, Rajouri for illegal and unscientific disposal of 16

TPD untreated solid \A,aste in violation of Municipal Solid waste
(Management) Rules, 2rrr6.

ORDER No. cI' \ JKPCC of 2c,26

Dated O)- 'q,A-zoz6

Whereas, persistent reports werc received about illegal and unscientific

handling and disposal of untreated Solid Waste near Salani Bridge adjoining the

Ivlanw,ar 'l'awi River ancl near llela Bus Stand, Rajouri by tlrc ivlunicipal Council

Rajouri in violation of Solicl Waste Matlagctltctrt Rttlcs,ztll(i: ancl

Whercas,, basec'l ()l'l fresh inspection, Divisional Officer, Pollution Control

Committee, Rajouri has rcported that N{unicipal Council Rajouri is continuously

clisposing thc untrcatccl Solid Wastc ncar Salani llrclgc adjoining thc Manwar'l'awi

Itivct.and rrcar Bela Ur.rs Stancl, Raj<luri irr viol;rtiott of Solicl lvaste ivlanagentcttt Rules

zor6; and

Whercas, Divisional Officer, Pollution Cotttrol Conrtttittec, Rajouri has

forwarded the report on cnvironnrental clatlage to the Rcgiortal Director, Pollution

Control Cotrlntittee Jatrtrru for levying of L-nvironmental Compensation and the

Regional Director, Pollution Control Conrmittee, Jammu has rccommended levying of

tinvironmental ComPensation on Municipal Council Rajouri vide letter No' PCC

RDJ /SW M/ 2 o25 I tgg6 -g8 clatecl t o- t o- zcl z5 ; a n cl

Whereas, accordingly case was exarrrinecl by thc'l'echnical Advisory Conlmittee

(I'AC) colstituted by tlre JK Potlution Control Cgmmittcc [9r cxpcrt asscssment and

evaluati<11 of Environl'lclttal Conrpcnsatit-rrt, and tlre 'l'cchnical Advisory Commirtee

('l'AC) constituted by the JK Pollrrtion Control Conrnrittee t'ccommended levying of

Llnvironnrcntal Cotnpetrsatiot-l o11 lv'lurlicillal ctluncil Rajouri anrounting to Rs'

q4S.2gl-lacs (Rupccs liivt'ClrorC [jrlrty l;ivt l;rt:s;incl'l'rvetttv l':illht'l'housand orrly) for

illcgal arrrl rrrrse iclttili(: (li:;l)os;rl trl l(; I I'l) tll)ll't'ittt'<l solirl rr';tstt' [or ttl:i(i clays

(rv.e.f. t7-Ot-2C,22 i.,c clatc of issttancc of fi rst l(- lcgal tttllice oll o8-12-2O24 uPto the

datc of submission of liC fornrat by the l)ivisionat Off iccr, Pollution Conrol

Committee, Rajouri), in accordance with the guiclelines franrcd in this behalf; and

whereas, noticc for lcvyirrg of l.nvironnrcntal compensation as worked out by

the l'echnical Advisory Conrmittee of the J&K Pollr.rtion Control Committee amounting

to Rs.545.28/-lacs (Rupecs lrivc'Crorc liorty trivc lacs ancl 'l'wcnty F'ight'I'htlusand

only) was served to the Chief [xecrrtivc Office'r, i\Iunicipal Courrcil Rajouri vide No'

JKPCC/MSw.Rajouri/2o25l389-393datcdz9.tz-2C25,wil'lrthcdirectiontoslrow
causc within 15 days, as to why litrvirottttrctrtal Conlpensation be not levied; and

Whcrcas, l]o rcsponsc/rcply has bcctl received fronl the Municipal Council,

Rajouri -District Rajor.rri irt stipr:latecl pcriorl i'c' t5 days; arrd

!\.1-rc.r-cas, tl.tt, [..rtr,ir-,t)nl('ntill ( ornllcrrs.ttl()l] ats llct' tltt' gtticlr-:lines of Ccntritl

pollr"rtiorr C()ntrol l],(rarrl, (i0r'r,rrrnltrrrr ot lrrtli,r, tltrll allllt'trVt'tl by llott'trlc National

Grcen.l,ribunal for suclr,,,iolartions is |cr[rir-t:cl to bc irIl:osccl upon the I\4uniciPal

Council, Rajouri.

b"*L68



I

Nrlvr'. tht'rcltlrc, I'ltlviror)nlL'ntlrl Crrnrpi'rrs;rtiorr;rnrountitlg to Rs, 545.28/-lacs
(Rupees Five Crore Forty F'ive lacs and Twenty Eight 't^housand only) is irlposecl
upoll thC Chici l'lxcctrtivc Oil icct', l\{urricillal Courrcil, Rajouri -l)istrict Rajouri for
illegal atrcl r.tt.tscicntific clisposal ol r6'l-PD ur-ttreatccl solicl wastc [9r ro56 days
(w.e.f.r7-or-2022 i.,o date of issuarrcc of Iirst tiC lcgal noticc on og_rz_2o24 L,pto the
date of sttbnrission of l..C fornrat by the Divisiorral Of liccr, p<lllution Cont rol
Committcc, Rajouri) as rt,orkcd out bv't'cchnical Aclvisrlry ConrmiLtcc of the J&K
Pollution Cotrtrol Conrntittee.'l'he Clricf I.lxccutive otficer, Municipal Council,
Rajouri, District Rajouri is directed to deposit a sunr of Rs. s4s.2g/-lacs (Rupees
Five Crore Forty Five lacs and Twenty Eight Thousand only) in the Environmental
compensation Fund Account No. oo23o4o51oooooor of the JK pollution control
Committee inJ&K Ilank l,td. within 3o days from thc. clate oI issuance of this rlrder.

ln casc of dc'fault to pa!' I'.nvirorrnrclrtal Contpcrrsation in clue tinte, the violator
is liablc to pay F.trvirnnmcnI Conll)ensatiorr hrv (z) trvo timcs, (+)four times,(8) Eighl.
tinres for znd.3rd and .1 th (luartcr rcspcctivclv as pcr thc guidelines of
l'lttvironnrctltal Compcnsatiorr issut:<l b1'Ccntral Pollutitrrr Contr()l B()ard (CpCll) and
violator w'ill not bo allor,t,ccl to opcrilte .

Issucd with the Approval of Conrpetent Authority

( I)r. R i nat h ),1 lrs
hncl: I..C Calculatirln Shc.t-.t q Il crn bc. r c rctary,

No. : J KPCC/ MSW-Rajour / 2o2S
dated O)--o!zoz6 f 1u-t,w
Copy for information and necessary action to the:-
i) Commissioner Secretary to Govt., l{ousing ancl Urban Development Department,

J&K Govcrnmcnt, Civil Secrctariat, J;rntmu.
ii) [)rl)Llt.y' Cor"rrrrrissioncr, Illjtluri.
iii) RcSiional I)ircctor, Pollutitln conIrol Conrntiu.cc, Jartrnru w,ith thc direction, in

case [:nvironmcntal Conrpensation is rrot ctcpositcd by the violator in time, he
will issue show cause noticc to thc dcfaulter and follow proceeding of recovery of
[nviron ntcntal Conrpensat ion.

iv) Director, Urtlan l,ocal Bodics, Janrnru.
v) Chief Iixecutivc Olficcr, Municipal Crluncil, ltajouri-l)istrict Rajouri frlr inrrrrcdiate

conrplia nctt.
vi1. t)ivisrotr,rl Ollicr't'. l)olltttji)n ( rurtlol ( orrrnrittt.t'. llir.jotrli rr'ith Lhr: clirccrirtrr, in

case Ihc unit htlldcr fail to rlcposit tht: I'.rrvironnrcntal Corlpcltsation after the
cxpiry of 3o days, thc nrilil.e r bc taken up with rhe concerned Deputy
Commissioner to recover Lhc Environmental Compensat.ion amount in accordance
to the Land Revenue Act.

vii).I/c websiteJK Pollution control conrmittee, Jammu for uploading the same
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,'-'.',-=' r*rnrntrrtaf Col]]- -;'li,r',i
'[hc a,provcd 6rrlulrr 1.,1' lsr,ving Envilorrnrcnrul ('t,r'nP.'nsrrtrun untlsl" l'olluttr Puls' Principle in O.A' N0. 593/2017 by

as iir\ rJrt bcior'' -

Environmental Compensation (Lacs Rs') = 2'4 (Waste Generation - Waste Disposed as per the Rules) + 0.02 (Waste

Generation - waste Disposed as per the Rules) x lrl + Marginal Cost of Environmental Externality x (Waste

Generation - Waste Disposed as per the Rules) x N

Where; waste quantity is in Tons Per Day (TPD)

N is ntr. ol' () f violation ironr thc tlittc ul'issttattci-' ol'first noticc

l'hc stxtls ol 1,lS\\ gcncration an4 violatiun conrrnitlttl b1 Itunicipal Corrrnrittcc Rajorrri (J & K) with regard ttt

irnproper untl unscientilic rvaste nranagemcnt, as pcr difl'ertnt reports is as under: -

I9d l.)
(r\ l\r (cll)Lr. ol lrrtlrl 201 ll

l'oprtlittirtn ttl l'utttporr I tr*n {lot,rl
I ('urrr'rtt

L'lrss ol thc CitY/'l'orrrrl lllock (llirss III klvn

Qu:rnlit) of Solid rvastc gcne ratiott t6'l'Pl)

( r\r prr'..\tititt:t r l(.' rubnrrttcd \.tc

Quantin ol \\aslt disllosetl ts ptr
S\\'\l Rulcs. lt)16.

\o. ul tlars ol viulation (\)

Culculrrted llnrgirrrl (losl of
Snvironnrcrrtll [,)rternlrlitl (Lacs l{s.
Pcr lhr)

0 l.l,t)

|, \. pe, l:( lililtlitl itlhrlltl(L'(llrr l)O I'('(. llillorrrr

(E)

l0 I l'll

I (l5h tlirr s

t\\.irlr ellc.er li.grtr 17.(Jl.l(;2lr.c.tlirlt'ul rssulnLrcrrl'lirstEClcgal noticcto0S-12'
10.'J r c tlrc rirrte t,l su[rtttts:itttt t,l'l:( lortttlll br [).(). t'('C t{a.iotrri)

(t.0024

0,0 t

, \, l,ir l(ii-,,,r'l ,ri ti;,; ('l)('l] it:-l:t,Lr.. ( !,rllttltll!'( trn \lctho,Jolog1 lur AsScSSing

l:rrl rrrrruntnl:rl L r [\itron .ilr(l Actrort [)lun to Utilizc thc

l-l{l(l o).u{)lli(r -0), l(}5(' '0.01 x (l(i*Q) x I 056

.. lli..l I -137.92 r l6l{.96

= 545.2tt Lues

()lerrrllsr l,\(')

( ['t

\lirrirnunr Yrrlur ol Unrirottrttt
((;) l'lrlrru:rlitr 1 1.:rcs Rs. l'ut l)rt 1

Inviruulnettt:tl Compcnslt ion
(l.acs lls.)

-c"g;"x(Convenor TAC)
S&

0

\ \.t
lllcrrrtlcr ( ) lent )

,\)

lt )

c)

Solitl \\'irstc \lirnagtntett( (.'apatitl
Gup ('l'PD)

D)

l'.\c) .\(')

)"J" b',r*
lHrad'r'A6

(ll cr

I

t--

i

I
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com

lrerrr tlE rserye13f ylksDcb,@qmail c0nt
ffi,w,NZ Yy

Annc/-- a-
Parivesh Bhavan, Fores'teomF{ex--+
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

riFr
L festyle for
Efvironment

0191 - 2472881 ,2476925

Deputy Commissioner,
Raiouri

No.: fKPCC/Sc./oA 132-2026/26/3tB Date: l.l -04-2026

Sub: Recovery of Environmental Compensation levied upon Chief
Executive Officer Municipal Council, Raiouri.

Sir,

With reference to the subject cited above, I am to convey that I&K PCC

has Ievied upon Environmental Compensation amounting to @Rs.545.28/-

Lacs on Municipal Council Rajouri for violation of Municipal Solid Waste

(ManagementJ Rules, 2016 vide this office Order No. 23 JKPCC of 2025;

d,ated,:02.02.2026 (copy enclosed) which has not been deposited till now.

As such, it is requested to get recovered the Environmental

Compensation levied upon Municipal Council Rajouri and deposited in EC

Fund Account No. 0023040510000001 of the J&K Pollution Control

Committee.

Yours sincerely,

Dr. R. p nath, IFS
Member Secretary,
J&K PCC
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